
SOZ) : (a) and (b) Yes, S ir A ‘Special Strike Force’ is 
proposed to be set up during (X Plan in each of the tiger 
reserve areas for providing necessary man-power and 
equipment to combat the problem of tiger poaching and 
other illegal activities.

(c) A number of states do have staff welfare 
schemes including the scheme for providing Project 
Allowance’ to the staff working in the tiger reserves. Other 
states have also been advised by the Government of 
India to initiate and implement such welfare schemes on 
priority

Environmental Clearance

541. SHRI SONTOSH MOHAN DEV : Will the 
Minister of ENVIRONMENT AND FORESTS be pleased 
to state :

(a) whether the Government have given green 
rating to industries so that foreign investors can associate 
and provide clean technologies with a proven environment 
friendly track record;

(b) if so, whether the Government have also sought 
clean technologies for the control of air pollution;

(c) whether the clearance period for new industrial 
units has been reduced and project upto Rs. 500 million 
need not Central clearance; and

(d) The extent to which the Environment Ministry 
made amendment for quick disposal of the cases requiring 
environmental clearances ?

THE MINISTER OF STATE OF THE MINISTRY OF 
ENVIRONMENT AND FORESTS (PROF. SAIFUDDIN 
SOZ) : (a) and (b) While there is no formal system of 
giving a gress rating the Government of India has been 
emphasising that industry should adopt cleaner technol
ogies to reduce pollution. Following measures have also 
been taken up which, would, inter-alia induce investors to 
provide cleaner technologies.

Stipulation of norms for Air and Water Pollution
Control

Framing Rules for Management of Hazardous
Wastes.

Scheme of Eco Mark

Scheme for Common Effluent Treatment Plants.

Schemes for setting up of Waste Minimization
Circles.

Internalisation of Cleaner Technologies in the
indsutrial projects through El A Mechanism.

(c) and (d) The EIA Notification of 27th January,
1994 stipulates that the assessment shall be complated 
within a period of ninety days from the receipt of the 
requisite documents and data from the project authorities 
and a decision conveyed within thirty days thereafter. The

Ministry is regularly monitoring progress in processing 
applications for environmental clearances.

[Translation]

Custodial Deaths

542. SHRI LALIT ORAON : Will the Minister of HOME 
AFFAIRS be pleased to state ;

(a) whether the then Chairman, National Human 
Rights Commission has observed that the Police is the 
major violator of the human rights and no action is being 
taken against them;

(b) if so, the number of cases of the police excesses 
which came to the notice of the Government during the 
last three years;

(c) whether the Human Rights Commission has
shown concern on the increasing number of custodial 
deaths; and

(d) if so, the action of the Government thereto ?

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MOHD. MAQBOOL DAR) : (a) The 
then Chairperson, National Human Rights Commission, 
while addressing Golden Jubilee Celebrations of the Lions 
Club International in May, 1996 had stated that the biggest 
culprit in violation of the human rights is the: Police.

(b) As per the record of the National Human Rights 
Commission the number of complaints of police excesses 
that have been received during the last three years are 
as follows >

1993-94 62

1994-95 635

1995-96 1291

(c) Yes, Sir.

(d) The Government of India have issued guidelines 
to the State Governments from time to time to ensure 
that police behave in human manner and that cases of 
alleged custodial deaths and police excesses are enquired 
into and dealt with firmly wherever they occur Special 
emphasis is being given on human rights matters in the 
training curriculla of the police personnel at all levels. The 
‘induction’ and 'in service’ training programmes also include 
special inputs to sensitise police about using scientific 
methods for investigation.

[English]

Families below Poverty Line

543. SHRI AJIT KUMAR MEHTA
SHRI DINESH CHANDRA YADAV :

Will the Minister of CIVIL SUPPLIES CONSUMER 
AFFAIRS AND PUBLIC DISTRIBUTION pleased to 
state ;


